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2. 	E .3. 961 	 Heard Shrj S.K. Dey, learned cinsel 
15C1S b2 

for the applicant. In this petiticn the 

relief prayed for is ' to direct the iespoen 

to restore the applicant in his service till 

the dispute u 	Annexure-5 is settled and 

furtheA. diuc t the Respordents to pay 

	

I Subsistence Allance w,e.f, 11.7.1984 till 	 ci 

	

the validity rd legality of Annexure-5 is 	 e.ç m1rn' 

settled', Annexure-5 is a representation to 9 ' 

thc Spe.rinter1ent of ost Offices, Sacrbalur 3- 

the delay indisposal of the disciplinary 

proceedings frcrn 1984 0riaLds. But that 

Annexure has not becoi re1ev.nt in view of 

Annexure-6.y Anrue6 dated 17.1.96, the 

punishmnt of Lernoval from service from the 

ate on which he w as put.off duty wa ordered 
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Fairial 
No of Date of 
Order 	Order 

Order with Signaturo 
	 4 

- 	 j,-----------------,,r 

Aaainst this order of punishrent , the 	- 

applicant has filed an appeal by Annexure- 

6/A dated 11.4.1996 and this appeal is 
 

perr5ing. Once he was removed from service 

arnd the matter is subjudice before the 	 - 

Appellate Authority, there is no questIi 
lap, 

of restoratiii of the applicant in his 

se rvice • S h ci De y le a rrEd C ounce 1 for the 

applicant has not pressed this point any 

further, 

	

	 c 

With regard to pa'nnt of 

Subsistexe A11c.waxe w,e,f, 11.7,1984, 	 & 

Shri DeY, learned counsel for the applicant 

has brought to my notice a CorTrehensive 	4 
repreSentatiQ to the Senic-r Supdt. of jost 

Offlces, Santalpur Fegion, Sbe1pur dated 	t&IQa-k 

26.3.1996. The Senior Superinterent of 
fr'y 

Post Offices is iEr1eed , in this 

application, as Resporent No.4. The matter 

regarding paynnt of Subsistexe A1lQance 

s un.e r c onside rati on bef ore the Senior 

Uperinter1ent of pot Offices, 	spnt 

co. 4. Respo flt NO. 4 is directed to disose 	tCr( 

I.O.E. the rep ce se ntation w ithiri a pe nod of 	 QA4- h) A7,  
L2(be1ve) weeks from the date of receipt c 

cy of this order, Learned Senior St--jn7iin- Nit 
ounsel Mr. AShOk Mohanty is present an is 	 CV  

eard, 	 I' 
O.A. is disposed of, 

AD 


